"XV of 1879
IV of 1850

ACT No. XXII or 1925,

- Passep By THE InDIAN LEGISLAT-URE,

(Pfcewed the assent of the Govm ior General ot fhe 11th
September, 1925.)

An Act to amend the law relating to salt and salt-revenue.

W HEREAS, by rules made under section 46A of the Gov-
ernment of India Aect, central and provincial subjects
have been classified, for the purpose of distinguishing the func-
tions of Local Governments from the functions of the Grovernor
General in Council, and it is, therefore, expedient to amend
certain enactments in force in the Presidencies of Fort §t.
(teorge and Bombay relating to salt, being a subject classified
in the aforesaid rules as a central subject, so as to vest in the
Governor (teneral in Council powers of control in respect of
that subj ect; It is hereby enacted as follows:—

1. (Z) This Actmay be called the Salt Law Amendment Act, short stele and
1925 commences-

ment.
(2) 1t shall come intorforce on such date or dates as the
Governor General in Council may appoint and different dates
may be appointed for different provisions of this Act and fo1
different parts of British India.

2. The Transport of Salt Act, 1879, the Madras Salt Act, Repeat ana
1889, and the Bombay Salt Act, 1890, are hereby amended to g?ggg&gnt
the extent and in the manner stated in the Schedule. enactments.

3. Any appomtment notification, rule, order, licence, pass, saving of rules;
ete., made
permit or power in force before the commencement of this Act by previous
authorlities.
and made, issued or conferred by an authority, for the making,

issuing or conferring of which a new authority is substituted

. by or under this Act, shall, unless inconsistent with this Act,

be deemed to have been made, issued or conferred by such new

-authority unless and until cancelled or withdrawn or super-

seded by an appointment, notification, rule or order made or
issued by such new authority.

THE SCHEDULE.
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THE SCHEDULE

(See section 2 )

PART I -——THE I‘RANSPom OF SALT ACT 1879 (XVI OF 1879) :

(1) After sectlon 1 the followmo section shall be inserted,

namely -

¢ lA. The ¢ Central Board of Revenue * means the Central

Board of Revenue constituted under the Central
Board of Revenue Act, 1924.”’

(2) In clauses (b) and (c) of section 3, for the words ¢ Gover-

“nor of Bombay in Council ”’ the words Central Board of

Revenue *’ shall be substituted. :
~ (3) In the third paragraph of sectlon 6, for the words

“ Local Government >’ the words ¢ Governor General in Coun-

cil ’shall be substituted.

Part I1.—TuE Mabras Sarr Act, 1889 (IV or 1889).

(Z) For the word ‘“ Commissioner,”” wherever it occurs in

the Act, the words ‘¢ Collector of salt-revenue ’’ shall be substi-
tuted.

{(2) In section 1, in clause(l) of section 3, and in sections
6, 9, 43, 71, 72 and 85, for the words ‘‘ Governor in Council *’
the words ‘‘ Governor General in Council *’ shall be substituted.

(3) In clauses (e), (¢) and (k) of section 3 anydfﬂin sections 5,
7, 18, 14, 15, 32, 59 and 85A, for the words ¢ Governor in
Council > the words ‘‘ Central Board of Revenue > shall be
substituted. »

(4) In section 3—

(a) in clause (k) for the word ¢ Government ’ the words
‘“ the Central Board of Revenue ’’ shall be substi-
tuted ;

(b) after clause (7c ) the followmg clause shall be inserted,
namely
“ (Uc) Centlal Board of Revenue ‘means the

Central Board of Revenue constituted under
the Central Board of Revenue Act, 1924 **;

and
() in clause (1), for the word ** officer *’ the words *“ Col-
lector of salt-revenue ’’ shall be substltuteq
| (9) For

IV of 1924,

’ 1V ol 1924;
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~ (9).For section 4 the followmg section shall be substituted,
namely r— . . :

R X Notw1thstand1ng anythmg wntamed in Regulatlons I
and I of 1803, the Governor General in Council may, by notl
fication,—

(a) appomt after cons1derat10n of any recommendation
made by the Governor in Council in this behalf, a
Collector of salt-revenue who shall, subject to the

" orders of the Central Board of Revenue, control the
-administration of the Salt Department and the col-
leetion of the salt-revenue; and

(b) withdraw from the Board of Revenue or the Collector
of Land-revenue all or any of their or his powers im
respect of the salt-revenue.”

Appomt,meut ot

Collector of
salt-revenue.

(6) In section 5, for the word ¢ his *’ the word ““ its > shall

be substituted.
- {7) In clause (a) of section 16, for the words “ the Governor
in Council ”” the words ‘“ His Majesty ’’ shall be substituted.

(8) In clause A of section 43, for the word and figure ¢ sec-
tion 8 *’ the words, letter and figure ¢ clause (c) of section 7 *’
- shall be substituted.

’ (9) In section 47, for the words ‘ Whenever any officer of

the Salt, Police, Land-revenue, Abkari or Customs Depart-
‘ments, empowered by the Governor in Council in this behalf *
the words “ When any officer of the Salt or Customs Depart-

ments empowered in this behalf by the Central Board of Reve- . |

nue or any officer of the I’olice, Land-revenue or Abkari Depart-
ments empowered in this behalf by the Central Board of Reve-
nue with the approval of the Governor in Counecil *’ shall be
substituted.

(10) In section 80, for the words ‘‘ Fort St. George
Gagette,”” where they first occur, the words *‘ Gazette of India >’
shall be substituted, and the proviso to the first sentence shall
be omitted.

(1) Section 86 shall be renumbered sub-section (I) of sec-
tion 86 and to the said section as renumbered the following

‘sub-section shall be added, namely: —

% (2) The Governor General in Councll may, on the appli-
cation of any person aggrieved by any proceeding
-or order of the Central Board of Revenue under this
Act, reverse or modify such proceeding or order.”

Panr 111,
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Pant III ———THE BOMBAY %ALT ACT, 1890 (II OF 1890)

Iy Except i “clause (a) 6f sectlon 3, in “section’ 5 'andi‘ln
sub-sections (2) and (3) of section 67, for the words “ Commis-
gioner > and ‘‘ Commissioners,’”” wherever they occur in the

 Act, the words ‘* Collector >’ and ‘‘ Collectors,”’ respectlvely,‘
shall be substituted.

(2) For clause (a) of seetion 3 the followmg clause shall be
substituted, namely : —

““ (a) ¢ Central Board of Revenue means the Central
Board of Revenue constituted under the Central :
‘Board of Revenue Act, 1924.”° ‘ - IVorf 1027,

(3) In section 4—

(a) for the words ‘“ Governor in Council *’ the words
- ¢ Governor (teneral in Council *’ shall be subst1-
tuted ;

(b) in sub-section (), the words SubJect to such control
of the Governor Greneral in Council as may be pre-
scribed by rules made under section 45A of the Gov-
ernment of India Act ’’ shall be omitted ;

(¢) to sub-section () the following prov1so shall be added,
namely:—

.« Provided that the Governor General in Council
——before-appointing-a-Collector of-Salt-revenue - -

shall consider any recommendation made by
the Governor in Council in this behalf »*;
and ' v
(d) clause (b) of sub-section (2) shall be omitted.
(4) In section 6—
(a) in sub-section (I), for the words ‘f Commlssmners to
whom they are respectively subordinate and te the

orders of Government ’’ the words ‘“ Central Board ' |
of Revenue ’’ shall be substituted; and

(b) sub-section (2) shall be omitted.

() In sections 6 and 13, for the word ‘‘ Government *’ the
words ‘¢ the Governor Greneral in Co.uncil ?* shall be substi-

tuted.
(6) In sections 7 and: 42 the words ¢ Collector or ”’ ghall
be omitted. - o
: (") To
4
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- (7) To section 8 the following - fulther prov1s0 shall be
'deed namely : .

“ Provided, further, that the powers conferred on Govern-
ment by section 23 of the said Code shall, in respect
of officers of the Salt Department, be exercised by
the Central Board of Revenue only.”

(8) (@) In sections 10, 17, 24, 25, 36 and sub-section (I) of

section 52, for the words *“ Governor in Council *’ the words
‘¢ Central Board of Revenue ’’ shall be substituted.

(b) In sections 14, 37, 58 and 59 and in sub-section (3) of
section 52, for the words ‘¢ Governor in Council *’ the words
““ Governor General in Council ’’ shall be substituted.

(9) In sections 10, 36 and 60, for the words ‘‘ Bombay
Government Gazette *> the words ‘¢ Gazette of India ’’ shall be
substituted.

(10) In section 10—

(@) in clause (D) of sub-section (I) at the beginning, the

- words f

cil in respect of an officer of a department under the-
~ Governor in Council *’ shall be inserted; _

(b). in sub-section (2}, for the words ‘“ him ’* and ‘“ Govern-
ment,”’ 1espect1vely the word ““ it *’ shall be substl-
tuted.”

(11) In section 25, for the words ‘‘ he may ”’ the words
““ the Governor in Council shall, on the request of the Board *’
shall be substituted.

(12) In section 57—

(@) in sub-section (), the words ‘‘ or a Collector ’’ shall be
omitted ;

() in sub-section (2), for the words ‘* Commissioner, if
' any, to whom the Collector is subordinate, and, if
there be no such Commissioner, to Government **

the words ¢ Central Board of Revenue'® shall be
substituted ; and

(c) for sub-sections (3) and (£) the following sub-section

shall be substituted, namely : —

““(3) The Governor General in Council may, on the
application of any person aggrieved by any
order passed under this Act by the Central

- Board
]

with the approval of the Governor in Coun- |
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Board of Revenue, reverse or mod1fy such.

order.’

(13) To section 58, after clause (), the 'fo'll‘owing clause
shall’ bp added, namely: — -

k) the makmg and dlsposal of. appeals under this Act.””

(14) In section 60, the words * and, in Sind, in the Sind
Official Gazette ’ shall be omitted.
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